ACT No. XXIII oF 1930.

[PASSFD BY THE INDIAN Lhuxsﬁ; ;URE J

(Rece;wed the assent of the Governor ‘General on the- 4t7
Apml 1.930)~ :

A

An Act further to amend the Indian Income-tax Act, 1922

~ for a certain purpose.

HEREAS it is’ expedient fu;rther to amend the Indlan

X1 of 1922, - Income-tax  Act, 1922, for the purpose heremaﬁtel

' appeaxmg, It is hereby enacted as follows — -

1. This Act may be called the Indiaw Income-tax (Thlrd Short Htle,
Amendment) Act, 1930.

% e

o 2. In sub-section (?) of section 10 of the Indian Income- Amendment of
xtoti92e. -tax-Act, 1922, after clause (v%iz), the following clause shall e 1Y Los.

be inserted;’ namely : —

ny sum paig to an employee as bonus or com-
ices rendered »where such sum would not<have .
: Him as proﬁts or dividend if it had not been
jaid as Bonus or commission :

PR Prov1ded that the amount of the bonus or commlssmn is
o of a reasonable amount with reference to—
' (@) the pay of the employee and the condltmns of his

servme

(b) the profits of the business for the year in. questlon
and .

(c) the genex_‘al practice in g milg,i“ ‘busines_ses; .
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